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Appeal No.28 of 2024 (SZ)

R. Raju,

S/o. Sri. Rangaswamy Naidu,

No. 108, Deebalaya,

Valluvar Street, Sivananda Colony,
Coimbatore — 641 012

Email: rangaswami.raju@gmail.com
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COUNTER AFFIDAVIT FILED ON BEHALF OF SEIAA —- TAMIL NADU, THE
1*and 2" RESPONDENTS

I, A.R. Rahul Nadh, [.A.S., aged 36 years working as Member Secretary, State
Level Environment Impact Assessment Authority, Tamil Nadu (SEIAA-TN) having
office at Third Floor, Panagal Maaligai, Saidapet, Chennai — 600015, solemnly affirm and

sincerely state as follows:

1. 1 am filing this counter affidavit on behalf of the 1% & 2" Respondent/SEIAA-TN
herein and as such I am well acquainted with the facts and the circumstances of the case

from the records available in this office.

2. 1 deny all the averments and allegations stated in this Appeal No.28 of 2024 except
those that are specifically admitted hereunder and put the applicant to strict proof of the

same.

3. Itisrespectfully submitted that; the proponent, Thiru. R.Raju has submitted application
for ToR for the Rough Stone quarry lease area over an extent of 2.93.0 Ha at S.F.No.
391, Belladhi Village, Mettupalayam Taluk, Coimbatore District, Tamil Nadu vide
online proposal No.SIA/TN/MIN/ 76152/2022, Dt. 27.04.2022.

4. It is respectfully submitted that; SEIAA-TN granted Terms of Reference (TOR) with
Public Hearing vide Lr No. SEIAA-TN/F.N0.9221/SEAC/ToR-1193/2022 dated
14.07.2022.

5. It is respectfully submitted that; subsequently, the project proponent Thiru R.Raju has
applied for Environmental Clearance to State Level Environment Impact Assessment
Authority — Tamil Nadu (SEIAA-TN) for the proposed Rough stone quarry lease over
an extent of 2.93.0 Ha at S.F.No. 391. Belladhi Village, Mettupalayam Taluk.
Coimbatore District. Tamil Nadu for the project/activity is covered under Category
“B1” of Item 1(a) “Mining Projects™ of the Schedule to the EIA Notification vide online

proposal No. SIA/TN/MIN/446546/2023 dated 27.04.2022.

6. I respectfully submit that: the proposal was placed in the 420" Meeting of SEAC held

on 02.11.2023. The details of the project furnished by the proponent are ag'l%hle in

Merber Secretary
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the website (parivesh.nic.in). Based on the presentation and documents furnished by

the project proponent, SEAC has observed the following:

The concept of ‘public hearing’ in the Environmental Clearance, under the EIA
Notification mandating ‘obtaining of prior EC,” was first promulgated on 27th
January, 1994 as amended in 1997, and underwent several amendments till 2004.
The Legislature has given utmost importance to ascertain the public views in the
entire EC procedure by making provision of public hearing and consultation before
appraisal of specified development projects for grant of EC.
“...A public consultation in terms of the Notification dated 14 th September,
2006 consists of two parts. They are: - (a) A public hearing at the site or in
its close proximity - district wise, to be carried out for ascertaining the
concerns of local affected persons; and (b) Obtaining responses in writing
from other concerned persons having a plausible stake in the environmental
aspects of the project or activity....”
“...The ‘public hearing’/consultation is undisputedly a legal right endowed
by the EIA Notification, 2006 to the people in the project area and also public
at large...”
The excerpts from the Judgement delivered on the Writ Petition (Civil) No. 9317 of
2009 Judgment reserved Samarth Trust and Another vs Union of India and Others
on 28 May, 2010 in the HIGH COURT OF DELHI: NEW DELHI states that
“.... A public hearing is a form of participatory justice giving a voice to the
voiceless (particularly to those who have no immediate access to courts) and
a place and occasion to them to express their views with regard to a project.
Participatory justice is in the nature of a Jan Sunwai where the community
is the jury....”
“.... The advantage of a public hearing is that it brings about transparency
in a proposed project and thereby gives information to the community about
the project; there is consultation with the affected parties and they are not
only taken’into confidence about the nature of the project but are given an
opportunity to express their informed opinion for or against the pr@:j@s

-/i —
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form of a social audit, as it were, provides wherever necessary, social
acceptability to a project and also gives an opportunity to the EAC to get
information about a project that may not be disclosed to it or may be
concealed by the project proponent...."
The SEAC have also taken note of the following key observations during the
deliberations on the Public Hearing as stipulated below:
“Environmental Impact Assessment Guidance Manual for MINING OF
MINERALS” published by the MoEF & CC in 2010 which states that
...... The study area for the mining projects should be defined as follows:
‘Core zone' is the mining lease area.
‘Buffer zone in case of ML area up to 25 ha. is to be considered as 5 km all
around the periphery of the core zone and for ML area above 25 ha. an area
10 km all around the periphery of the core zone...... .
The NGT vide order dated 21.07.2020 in the case of M. Haridasan Vs State of
Kerala & Ors. (Original Application No. 304/2019) indicates that
“...’Impact zone’ as per the MMR 1961 stipulates for danger zone (500 m)
by Directorate General of Mines Safety which have to be complied
compulsorily and necessary measures should be taken to minimise the impact
on environment when the blasting is involved...”
From the documents submitted and presentation made by the PP, the Committee noted
the following.

i. The data regarding number of people residing in even 2 kms. area of
influence zone. and that of agricultural practices, totally rely upon the
secondary data collected from various Government Departments. It is
expected that during preparation of EIA Report. the PP should have gathered
some primary material with respect to the socio-economic data in the Project
area. The EIA report has no details on the economic and agricultural
activities carried out by the people living in the surrounding area so that
appropriate environmental management plan is formulated.

ii. A bare perusal of the records of public hearing and the minutes of meeting

conducted on 03.08.2023 reveal that there was heavy oppositiﬁ for the

Member Sarretary
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proposed mines from the participating public. They have pointed out the

harmful effects they are forced to face from the mines already functioning in

the area.

Vibration damage to the buildings, dust pollution, respiratory

diseases due to harmful dust pollution and adverse effects on agricultural

activity are some of the objections raised by the public.

Few of the concerns expressed by the public in the public hearing conducted

by the Tamil Nadu Pollution Control Board for the mines in the cluster

including that of PP are extracted below.

a)

b)

d)

Mr. E. Anandakumar, Mongampalayam “.... For our village,
stone quarries are not needed. Because of the quarry, well water
is gone. In the quarries, explosion is not properly done. Because
of the explosion, cracks develop on the walls of the buildings and
dust spreads. Roads are damaged by heavy vehicles. Our area is
depending on agriculture for many years...."

Mrs. S. Vinothini, Mongampalayam “... Walls in our house were
cracked. Even, Underground Water Tank too is cracked. Even
with repairs, again Water is wasted. There is huge noise due to
quarries explosion and houses are vibrating. Hence, stone quarry
is not needed...."

Mr.K.Balathandayutham, Mongampalayam “.... So far, none of
the Officers or owners of the quarries spoke about Agriculture.
They are taking about the public only......Here, the Public are
farmers. Officer said that because of the quarry, there is no more
impact. There is no more impact but a small impact is there. What
is that? Our lungs damage. If you run the quarry after damaging
the lungs, you may kill the people and run the quarry. If you say
that you are subjected to power, where is the farmers Authority.
Farmers are living like daily wages in the quarry and going for
100 days work under MGNREGA...."

Mr. Mukesh, Bellathy “... We are native farmers. Our earth is

fertile earth. Paddy grows in this land. Earlies, thg 371'7warer

Member Secretary
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stand nearly a feet above the surface of land if it rains. Now, it is
like a dry forest. Earlier, in our well, we can take water just by
sitting down.... Now, there is no water in the well. At the outset of
the program, you have explained about the quarries. But already
in the existing quarries, did you perform any inspection of how
much permission is given and how much they dug? First of all, you
check this. Then, ask for the new quarries permission. Stone
quarry is not needed...."

e) Mr. Satish Kumar, Tamil Nadu Farmers Protection Association.
“...Already, as our area quarries have crossed allowed size of
cutting out stones, how the permission can be given for new
quarries. They prepared false document hiding all the true
information. That was read by one person and another publishes
it as white report and another gives permission. They think that
only four of these may live well and others can go elsewhere. We
will severely resist this.”

"...Infield number 63, two houses are there. As per the 1959 Tamil
Nadu Small Mineral Concession Rules, if there is any house within
300 meters, the permission will not be given. In field number 63,
two houses are there and in 65, a house is there, and in 69, a
stream is there. Also, in field number 71, a house is there. In 424th
field number, there is natham land of Chinnapadiyanur. A town is
there and the town itself is hidden. In 426, a stream is there. In
451, a house is there. 392 has two houses and 338 has a house,
and field number 337 has two houses. There should be no house
within 300 meters and also a home for differentially-abled persons

is there. So, definitely permission should not be given. "

iv.  Further, there are 10 to 12 mines already operating in the cluster. Addition

of new mines in this area will lead to increase in the existing pollution levels

thereby affecting the nearby people. A”%

Member Secretary
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v. It is seen from the Google Map that urbanisation is increasing continuously

in the proposed area and the number of structures is also increasing steadily.

Hence, considering the public concerns during the PH, health of the people living
nearby and environment, and the existence of many operating quarries around the

proposed mine lease, the committee decided not to recommend the project.

7. Irespectfully submit that; subsequently, the subject was placed before the Authority
(SEIAA-TN) in its 674™ meeting held on 20.11.2023. The Authority, after
discussions, accepted the decision of SEAC, rejected the proposal and decided to
request Member Secretary, SEIAA-TN to grant rejection letter to proponent as per the
SEAC minutes. Further, Authority decided to close and record this proposal.

8. [ respectfully submit that; based on the above, the rejection letter was sent to the
Project proponent vide this office letter No. SEIAA-TN/F.N0.9221/2022 dated
20.11.2023. Hence this file is closed and recorded.

Therefore, humbly prayed that this Hon’ble Tribunal may be pleased to record and
pass orders as this Hon’ble Tribunal may deem to fit and proper in light of the facts and

circumstances of this case and thus render justice.

Solemnly affirmed at Chennai on FIRST & SECOND
this 07" of March 2024 & Signed RESPONDENT

A\

BEFORE ME

his name in my presence

‘MEMBER SECRETARY

SEIA N

S

Member Secretary
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10. Proponent should submit the certified compliance report of previous/present EC

y

along with action taken report to the Regional office MoEF Lko/Director of
Environment and other concerning authority regularly.

11. Proponent shall provide the dual pipeline network in the project for utilization
of treated water of STP for different purposes and also provide the monitoring
mechanism for the same. STP treated water not to be discharged outside the
premises without the permission of the concerned authority.

12. The project proponent shall provide a measuring device for monitoring the
various sources of water supply namely fresh water, treated waste water and
harvested rain water.

13. The proponent should provide the MoU with STPs' owner/concerned
department for getting the STPs treated water for construction use.

Agenda No: 420-03

(File No: 9221/2022)

Proposed Rough stone quarry lease over an extent of 2.93.0Ha at S.F.No. 391 of
Belladhi Village, Mettupalayam Taluk, Coimbatore District, Tamil Nadu by Thiru.
R.Raju - for Environmental Clearance. (SIA/TN/MIN/446546/2023, Dt 27.04.2022)
The proposal was placed in the 420" Meeting of SEAC held on 02.11.2023. The details
of the project furnished by the proponent are available in the website (parivesh.nic.in).
The SEAC noted the following:

1. The Project Proponent, Thiru R.Raju has applied for Environmental Clearance
for the proposed Rough stone quarry lease over an extent of 2.93.0Ha at 5.F.No.
391, Belladhi Village, Mettupalayam Taluk, Coimbatore District, Tamil Nadu.

2. The proposed quarry/activity is covered under Category “B1” of item 1(a)
“Mining Projects™ of the Schedule to the EIA Notification, 2006.

3. ToR was issued Vide - Lr.No:SEIAA-TN/F.No.9221/SEAC/ToR-1193/2022
Dated:14.07.2022. '

4. Public hearing was conducted on 03.08.2023.

5. There are no trees present in the target mining area and few trees present in the

safety barrier. {11
1

[ |
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The SEAC has observed the following:

The concept of ‘public hearing’ in the Environmental Clearance, under the EIA
Notification mandating ‘obtaining of prior EC.," was first promulgated on 27th January.
1994 as amended in 1997, and underwent several amendments till 2004. The Legislature
has given utmost importance to ascertain the public views in the entire EC procedure
by making provision of public hearing and consultation before appraisal of specified
development projects for grant of EC.

“...A public consultation in terms of the Notification dated 14 th Septermnber,
2006 consists of two parts. They are: - (a) A public hearing at the site or in its
close proximity - district wise, to be carried out for ascertaining the concerns of
local affected persons; and (b) Obtaining responses in writing from other
concerned persons having a plausible stake in the environmental aspects of the
project or activity....”

“... The ‘public hearing /consultation is undisputedly a legal right endowed by
the EIA Notification, 2006 to the people in the project area and also public at
large...”

The excerpts from the Judgement delivered on the Writ Petition (Civil) No. 9317 of
2009 Judgment reserved Samarth Trust and Another vs Union of India and Others on
28 May. 2010 in the HIGH COURT OF DELHI: NEW DELHI states that

..... A public hearing is a form of participatory justice giving a voice to the
voiceless (particularly to those who have no immediate access to courts) and

a place and occasion to them to express their views with regard to a project. '
Participatory justice is in the nature of a Jan Sunwai where the community is
the jury....."”

“....The advantage of a public hearing is that it brings about transparency in a
proposed project and thereby gives information to the community about the
project; there is consultation with the affected parties and they are not only
taken into confidence about the nature of the project but are given an
opportunity to express their informed opinion for or against the project. This
form of a social audit, as it were, provides wherever necessary, social
acceptability to a project and also gives an opportunity to the EAC to get
information about a project that may not be disclosed to it or may be
concealed by the project proponent....."

The SEAC also taken note of the following key observation

MEM RY 11
SEAC -TN




D

deliberations on the Public Hearing as stipulated below:

“Environmental Impact Assessment Guidance Manual for MINING OF MINERALS™
published by the MoEF & CC in 2010 which states that

“veer.. The studly area for the mining projects should be defined as follows:
‘Core zone’ is the mining lease area.

Buffer zone’ in case of ML area up to 25 ha. is to be considered as 5 km all
around the periphery of the core zone and for ML area above 25 ha. an area
10 km all around the periphery of the core zone......"
The NGT vide order dated 21.07.2020 in the case of M. Haridasan Vs State of Kerala
& Ors. (Original Application No. 304/2019) indicates that

“.... Impact zone’ as per the MMR 1961 stipulates for danger zone (500 m) by
Directorate General of Mines Safety which have to be complied compulsorily
and necessary measures should be taken to minimise the impact on
environment when the blasting is involved...”

From the documents submitted and presentation made by the PP, the Committee noted

the following.

1. The data regarding number of people residing in even 2 kms. area of influence
zone, and that of agricultural practices, totally rely upon the secondary data
collected from various Government Departments. It is expected that during
preparation of EIA Report, the PP should have gathered some primary material
with respect to the socio-economic data in the Project area. The EIA report has
no details on the economic and agricultural activities carried out by the people
living in the surrounding area so that appropriate environmental management
plan is formulated.

2. A bare perusal of the records of public hearing and the minutes of meeting
conducted on 03.08.2023 reveal that there was heavy opposition for the
proposed mines from the participating public. They have pointed out the
harmful effects they are forced to face from the mines already functioning in the
area. Vibration damage to the buildings, dust pollution, respiratory diseases due
to harmful dust pollution and adverse effects on agricultural activity,are some of
the objections raised by the public. ;fr ] /4

W\)
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3. Few of the concerns expressed by the public in the public hearing conducted by

LR}

the Tamil Nadu Pollution Control Board for the mines in the cluster including

that of PP are extracted below.

MEMB
SEAC -TN

Mr. E. Anandakumar, Mongampalayam “....For our village. stone
quarries are not needed. Because of the quarry. well water is gone. In the
quarries, explosion is not properly done. Because of the explosion, cracks
develop on the walls of the buildings and dust spreads. Roads are
damaged by heavy vebhicles. Our area is depending on agriculture for
many years...."
Mrs. 8. Vinothini, Mongampalayam “..Walls in our house were
cracked. Even, Underground Water Tank too is cracked. Even with
repairs, again Water is wasted. There is huge noise due to quarries
explosion and houses are vibrating. Hence, stone quarry is not needed...."”
Mr.K Balathandayutham, Mongampalayam “... S0 far, none of the
Officers or owners of the quarries spoke about Agriculture. They are
taking about the public only......Here, the Public are farmers. Officer said
that because of the quarry, there is no more impact. There is no more
impact but a small impact is there. What is that? Our lungs damage. If you
run the quarry after damaging the lungs, you may kill the people and run
the quarry. If you say that you are subjected to power, where Is the
farmers Authority. Farmers are living like daily wages in the quarry and
going for 100 days work under MGNREGA....”
Mr. Mukesh, Bellathy “...We are native farmers. Qur earth is fertile
earth. Paddy grows in this land. Earlies, the rainwater stand nearly a feet
above the surface of land if it rains. Now, it is like a dry forest. Earfier. in
our well, we can take water just by sitting down.... Now, there is no water
in the well. At the outset of the program, you have explained about the
quarries. But already in the existing quarries, did you perform any
inspection of how much permission is given and how much they dug?
First of all, you check this. Then, ask for the new quarries permission.
Stone quarry is not needed....."”
Mr.  Satish Kumar, Tamil Nadu Farmers Protection Association.
“..Already, as our area quarries have crossed allowed size of
cutting out stones, how the permission can be given for new quarries.
They prepared false document hiding all the true information. That was
read by one person and another publishes it as white report and another
gives permission. They think that only four of these maf live well and
others can go elsewhere. We will severely resist this.”

RY 13 CHMM
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"...In field number 63, two houses are there. As per the 1959 Tamil Nadu
Small Mineral Concession Rules. if there is any house within 300 meters.
the permission will not be given. In field number 63. two houses are there
and in 65, a house is there, and in 69. a stream is there. Also, in field
number 71, a house is there. In 424th field number. there is natham land
of Chinnapadiyanur. A town is there and the town itself is hidden. In 426.
a stream is there. In 451, a house is there. 392 has two houses and 338
has a house, and field number 337 has two houses. There should be no
house within 300 meters and also a home for differentially-abled persons
is there. So, definitely permission should not be given.”

4. Further, there are 10 to 12 mines already operating in the cluster. Addition of

new mines in this area will lead to increase in the existing pollution levels thereby
affecting the nearby people.
5. It is seen from the Google Map that urbanisation is increasing continuously in the
proposed area and the number of structures is also increasing steadily.
Hence, considering the public concerns during the PH, health of the people living
nearby and environment, and the existence of many operating quarries around the
proposed mine lease, the committee decided not to recommend the project.
Agenda No: 420-04
(File No: 9256/2023)
Proposed Rough Stone & Gravel quarry lease over an extent of 1.48.0 Ha at §.F.
No.196/1 of Perumanadu Village, llluppur Taluk, Pudukkottai District, Tamil Nadu by
Thiru. V. Sekaran for Environmental Clearance. (SWTN/WN/M352II2023.
10.10.2023).
The proposal was placed in the 420" Meeting of SEAC held on 02.11.2023. The details
of the project furnished by the proponent are available in the website (parivesh.nic.in).
The SEAC noted the following:
1. The Project Proponent, Thiru. V. Sekaran has applied for Environmental
Clearance for the Rough Stone & Gravel quarry lease over an extent of 1.48.0
Ha at S.F. No.196/1 of Perumanadu Village. llluppur Taluk, Pudukkottai District,
Tamil Nadu.
2. The proposed quarry/activity is covered under Category “B1” off Ifem 1(a)

{1/

“Mining Projects” of the Schedule to the EIA Notification. 2006. |
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SEAC -TN SEAC- TN




ANVNEYXYORPE-a_
13

MINUTES

674"™ MEETING

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY-TAMIL NADU

Date: 20.11.2023



Iy

Also. the proponent shall explore possibilities
to provide sufficient grass lawns.

34. The proponent & the Industries to be in-
housed shall ensure to provide the emergency
exit in the buildings.

35. The proponent & the Industries to be in-
housed shall ensure to provide elevator as per
rules CMDA/DTCP.

36. The proponent & the Industries to be in-

housed shall ensure to provide adequate
capacity of DG set (standby) for the proposed
STP so as ensure continues and efficient
operation.

37. The proponent & the Industries to be in-

housed shall adhere to the provision and

norms regard to fire safety prescribed by
competent authority.

38. The project proponent & the Industries to be
in-housed shall adhere to storm water

management plan as committed.

Proposed Rough stone quarry lease | 9221 The Authority noted that the subject was appraised in

over an extent of 2.93.0Ha at
S.F.No. 391 of Belladhi Village,
Mettupalayam Taluk, Coimbatore
District, Tamil Nadu by Thiru.

R.Raju - for Environmental
Clearance.
(SIAHNMIN/M6546/2023)

BER S TARY

the 420" SEAC meeting held on 02.11.2023. The
SEAC has observed the following:
The concept of ‘public hearing’ in the Environmental

Clearance, under the EIA Notification mandating

‘obtaining of prior EC." was first promulgated on |
27th January, 1994 as amended in 1997. and
l

\undcrwent several amendments till 2004. The

\ Legislature has given utmost importance to ascertain

'Ithe public views in the entire EC procedure by
'[ making provision of public hearing and consultation !
|

| before appraisal of specified development projects
| |

—_—— -
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for grant of EC.

“...A public consultation in terms of the
Notification dated 14 th September, 2006
consists of two parts. They are: - (a) A
public hearing at the site or in its close
proximity - district wise, to be carried out
Jor ascertaining the concerns of local
affected persons; and (b) Obtaining
responses in writing from other concerned
persons having a plausible stake in the
environmental aspects of the project or
activity....”

“..The ‘public hearing /consultation is
undisputedly a legal right endowed by the
EIA Notification, 2006 to the people in the
project area and also public at large..."

The excerpts from the Judgement delivered on the
Writ Petition (Civil) No. 9317 of 2009 Judgment
reserved Samarth Trust and Another vs Union of
India and Others on 28 May, 2010 in the HIGH
COURT OF DELHI: NEW DELHI states that

“

..... A public hearing is a form of
participatory justice giving a voice to the
voiceless (particularly to those who have
no immediate access to courts) and a place
and occasion to them to express their views
with regard to a project. Participatory
Justice is in the nature of a Jan Sunwai
where the community is the jury....."

“....The advantage of a public hearing is
that it brings about transparency in a
proposed  project and thereby gives
information to the community about the
project; there is consultation with the
affected parties and they are not only taken
into confidence about the nature of the
project but are given an opportunity to

J express their informed opinion for or
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against the project. This form of a social
audit, as it were, provides wherever
necessary, social acceptability to a project
and also gives an opportunity 10 the EAC
to get information about a project that may
not be disclosed to it or may be concealed
by the project proponent..... B

The SEAC have also taken note of the following key

observations during the deliberations on the Public
Hearing as stipulated below:

“Environmental Impact Assessment Guidance
Manual for MINING OF MINERALS" published by
the MoEF & CC in 2010 which states that

“

...... The study area for the mining
projects should be defined as follows:

‘Core zone ' is the mining lease area.
‘Buffer zone' in case of ML area up 1o 25
ha. is to be considered as 5 km all around

the periphery of the core zone and for ML
area above 25 ha. an area 10 km all around

the periphery of the core zone....... "

The NGT vide order dated 21 107.2020 in the case of |
M. Haridasan Vs State of Kerala & Ors. (Original
Application No. 304/2019) indicates that

“...'Impact zone’ as per the MMR 1961
stipulates for danger zone (500 m) by
Directorate General of Mines Safety which l
have to be complied compulsorily and
necessary measures should be taken to \
minimise the impact on environment when \

| the blasting is involved...”
!

'| From the documents submitted and presentation |
| . .
| made by the PP, the Committee noted the following. 1

i |. The data regarding number of people residing ',

!
|
e

in even 2 kms. area of influence zone, and that
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of agricultural practices, totally rely upon the
secondary data collected from various
Government Departments. It is expected that
during preparation of EIA Report, the PP
should have gathered some primary material
with respect to the socio-economic data in the
Project area. The EIA report has no details on
the economic and agricultural activities
carried out by the people living in the
surrounding area so that appropriate
environmental  management plan s
formulated.

- A bare perusal of the records of public

hearing and the minutes of meeting
conducted on 03.08.2023 reveal that there
was heavy opposition for the proposed mines
from the participating public. They have
pointed out the harmful effects they are
forced to face from the mines already
functioning in the area. Vibration damage to
the buildings, dust pollution, respiratory
diseases due to harmful dust pollution and
adverse effects on agricultural activity are

some of the objections raised by the public.

- Few of the concerns expressed by the public

in the public hearing conducted by the Tamil
Nadu Pollution Control Board for the mines
in the cluster including that of PP are
extracted below.
o Mr E. Anandakumar,
Mongampalayam “...For our
village, stone quarries are not needed

Because of the quarry, well water is
gone. In the quarries, explosion is ot
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properly done. Because of the
explosion, cracks develop on the walls
of the buildings and dust spreads.
Roads are damaged by heavy
vehicles. Our area is depending on
agriculture for many years.... !
Mrs. S. Vinothini, Mongampalayam
“ _Walls in our house were
cracked. Even, Underground Water
Tank too is cracked. Even with
repairs, again Water is wasted. There
is huge noise due 10 quarries
explosion and houses are vibrating.
Hence, stone quarry is nol needed...."
Mr.K.Balathandayutham,
Mongampalayam “.. So far
none of the Officers or owners of the
quarries spoke about Agriculture.
They are taking about the public
only......Here, the Public are farmers.
Officer said thal because of the
quarry, there is no more impact.
There is no more impact but a small
impact is there. What is that? Our |
lungs damage. If you run the quarry
after damaging the lungs. you may kill
the people and run the quarry. If you
say that you are subjected to power,
where is the farmers Authority.
Farmers are living like daily wages in
the quarry and going for 100 days
work under MGNREGA...."
Mr. Mukesh, Bellathy ~..We  are |
native farmers. Our earth is fertile
earth. Paddy grows in this land.
Earlies, the rainwater stand nearly a
feet above the surface of land if it |
rains. Now, it is like a dry forest |

Earlier. in our well. we can take water !
Jjust by sitting down.... Now. there is |
no water in the well. At the oulsel of |
the program, you have explained |
about the quarries. But already in the !
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existing quarries, did you perform any
inspection of how much permission is
given and how much they dug? First
of all, you check this. Then, ask for the
new quarries permission. Stone
quarry is not needed....."

* Mr. Satish Kumar, Tamil Nadu
Farmers  Protection Association.

“..Already, as our area

quarries have crossed allowed size of
cutting out stones, how the permission
can be given for new quarries. They
prepared false document hiding all
the true information. That was read by
one person and another publishes it
as white report and another gives
permission. They think that only four
of these may live well and others can
80 elsewhere. We will severely resist
this.”
"...In field number 63, two houses are
there. As per the 1959 Tamil Nadu
Small Mineral Concession Rules, if
there is any house within 300 meters,
the permission will not be given. In
JSield number 63, two houses are there
and in 65, a house is there, and in 69,
a stream is there. Also, in field
number 71, a house is there. In 424th
field number, there is natham land of
Chinnapadiyanur. A town is there and
the town itself is hidden. In 426, a
Stream is there. In 451, a house is
there. 392 has two houses and 338 has
a house, and field number 337 has two
houses. There should be no house
within 300 meters and also a home Jfor
differentially-abled persons is there.
So, definitely permission should not
be given.”

4. Further, there are 10 to 12 mines already

operating in the cluster. Addition of new
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mines in this area will lead to increase in the
existing pollution levels thereby affecting the
nearby people.
it is seen from the Google Map that
urbanisation is increasing continuously in the
proposed area and the number of structures is
also increasing steadily.
Hence, considering the public concerns during the
PH, health of the people living nearby and
environment, and the existence of many operating
quarries around the proposed mine lease, the
committee decided not to recommend the project.
The Authority, after discussions. accepted the
decision of SEAC, rejected the proposal and decided
to request Member Secretary, SEIAA-TN to grant
rejection letter to proponent as per the SEAC
minutes. Further, Authority decided to close and

record this proposal.

Proposed Rough Stone & Gravel
quarry lease over an extent of 1.48.0
Ha at S.F. No.196/1 of Perumanadu
Village, Illuppur Taluk, Pudukkottai
District, Tamil Nadu by Thiru. V.

Sekaran for Environmental
Clearance.
(SIA/TN/MIN/443 521/2023)

9256

\
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The Authority noted that the subject was appraised |

in the 420" SEAC meeting held on 02.11.2023.
During the presentation, SEAC noted that from the

KML file uploaded by the proponent in PARIVESH |

portal, it is construed that
(i) the proposed site has been quarried.
(ii) A pit has been observed on the western side

of the proposed mine lease.

However, the precise area communication letter and

| mine plan approval letter have not mentioned about

the aforesaid quarrying activity carried out.
Further, the SEAC is noted from the Reg. 111 (2)of

|| MMR 1961 which stipulates that
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THIRU.DEEPAK S. BILGI, L.F.S STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY ASSESSMENT AUTHORITY-TAMILNADU
3rd Floor, Panagal Maaligai,
No.I, Jeenis Road, Saidapet
Chennai-600015
Phone No0.044-24359973
Fax No. 044-24359975

Letter.No. SEIAA-TN/F.N0.9221/2022 dated:20.11.2023.

To
Thiru. R.Raju,
S/o. Rangasamy Naidu,
No.108, Deepalaya.
Valluvar Street, Sivananda Colony.
Coimbatore-641012.

Sir,

Sub:  SEIAA-TN — Proposed Rough stone quarry lease over an extent of 2.93.0Ha at

S.F.No. 391 of Belladhi Village. Mettupalayam Taluk. Coimbatore District. Tamil

Nadu by Thiru R.Raju - under I(a) Mining projects of the schedule of the EIA

Notification, 2006 - not recommended - Application Closed and Recorded

Regarding.

Ref: I. Online Proposal No. SIA/TN/MIN/446546/2023. Dated: 27.04.2022.
2. Minutes of the 420" Meeting of SEAC held on 02.11.2023.
3. Minutes of the 674" meeting of SEIAA held on 20.11.2023.

I invite your kind attention to the reference cited above. wherein the application
received from Thiru.R.Raju for Environmental Clearance for Proposed Rough stone over an
Extent of 2.93.0 Ha at S.F.Nos. 391 of Belladhi Village. Mettupalayam Taluk. Coimbatore
District, Tamil Nadu.

Your proposal was placed for appraisal in the 420 Meeting of SEAC held on
02.11.2023 vide reference 2" cited. The SEAC has observed the follow ing

Fhe concept of “public hearing” in the Invironmental Clearance, under the EIA
\otification mandating “obtaining of prior EC." was first promulgated on 27th January. 1994

as amended i 1997, and underwent several amendm
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utmost importance to ascertain the public views in the entire EC procedure by making provision
of public hearing and consultation before appraisal of specified development projects for grant
of EC.

A public consultation in terms of the Notification dated 14 th September, 2006
consists of two parts. Thev are: - (a) A public hearing at the site or in its close
proximity - district wise, to be carried out for ascertaining the concerns of local
affected persons; and (h) Obtaining responses in writing from other concerned
persons having a plausible stake in the environmental aspects of the project or
activity ..

“The ‘public hearing consultation is undisputedly a legal right endowed by the

El4 Notification. 2006 to the people in the project area and also public at large ...’

The excerpts from the Judgement delivered on the Writ Petition (Civil) No. 9317 of 2009
Judgment reserved Samarth Trust and Another vs Union of India and Others on 28 May. 2010
in the HIGH COURT OF DELHI: NEW DELHI states that

“ A public hearing is a form of participatory justice giving a voice to the voiceless
(particularly to those who have no immediate access to courts) and a place and
occasion to them to express their views with regard to a project. Participatory justice
is in the nature of a Jan Sunwai where the community is the jury....."

“ ..The advantage of a public hearing is that it brings about transparency in a
proposed project and thereby gives information to the community ahout the project;
there is consultation with the affected parties and they are not only taken into
confidence about the nature of the project but are given an opporiunity 1o express
their informed opinion for or against the project. This form of a social audit. as it
were, provides wherever necessary. social acceptability to a project and also gives
an opportunity to the EAC to get information about a project that may not be

disclosed to it or may be concealed by the project proponent......"
The SEAC have also taken note of the following key observations during the deliberations on
the Public Hearing as stipulated below:
‘Environmental Impact Assessment Cuidance Manual for MINING OF MINERALS'

published by the MoEF & CC in 2010 which states that

The studh area for the mining projects should be defined as follows.

C aore ZOM IS TR MIEREARE [dse ared
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Ihe NG vide order dated 21.07.2020 in the case of M. Haridasan Vs State of Kerala & Ors.
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(Original Application No. 304/2019) indicates that
“...Impact zone' as per the MMR 1961 stipulates for danger zone (500 my by

Directorate General of Mines Safety which have to be complied compulsorily and
necessary measures should be taken to minimise the impact on environment when the
blasting is involved.

From the documents submitted and presentation made by the PP, the Committee noted the
following.

I. The data regarding number of people residing in even 2 kms. area of influence zone,
and that of agricultural practices, totally rely upon the secondary data collected from
various Government Departments. It is expected that during preparation of EIA Report,
the PP should have gathered some primary material with respect to the socio-economic
data in the Project area. The EIA report has no details on the economic and agricultural
activities carried out by the people living in the surrounding area so that appropriate

environmental management plan is formulated.

!\)

A bare perusal of the records of public hearing and the minutes of meeting conducted
on 03.08.2023 reveal that there was heavy opposition for the proposed mines from the
participating public. They have pointed out the harmful effects they are forced to face
from the mines already functioning in the area. Vibration damage to the buildings. dust
pollution, respiratory diseases due to harmful dust pollution and adverse effects on

agricultural activity are some of the objections raised by the public.

(o]

Few of the concerns expressed by the public in the public hearing conducted by the
amil Nadu Pollution Control Board for the mines in the cluster including that of PP

are extracted below.

o Mr. E Anandakumar, Mongampalayam Y. For our village, stone
quarries are not needed. Because of the quarry. well water is gone In the
quarries. explosion is not properly done. Because of the explosion. cracks
develop on the walls of the buildings and dust spreads. Roads are damaged by
heavy vehicles. Our area is depending on agriculture for many vears

e Mrs S Vinothini. Mongampalavam =~ Walls in our house were cracked
Even, Underground Water Tank too is cracked. Even with repuatrs, again Water
is wasted. There 15 huge noise due to quarries explosion and houses are
vibrating. Hence. stone quarry is not needed. ...

o Mr K Balathandavutham. Mongampalavam . So tar. none of the Officers or
owners of //IL’ quarries \/H'A(’ about IL‘"r'('IHI/Hl'L I’l!t'\ ure idkimg about the
public onh Here, the Public are tarmers. Officer said thet because of the
k‘,’:';(lf'/“, ,’V;JL"A.‘ IN FIO B mpuc! /17( 1¢ N O Fit) FHEIFY ,’Ijj"(,’( ! DU ¢ NHi¢ Ripac!
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the lungs. vou may kill the people and run the quarry. If vou say that vou are
subjected to power where iy the farmers Authority. Farmers are living like daily
wages in the quarry and going for 100 days work under MGNREGA ...
Mr. Mukesh, Bellathy . We are native farmers. Our earth is fertile earth.
Paddy grows in this land. Earlies, the rainwater stand nearly a feet above the
surface of land if it rains. Now, 1t is ltke a dry forest. Earlier, in our well, we
can take water just by sitting down....Now, there is no water in the well. At the
outset of the program. yvou have explained about the quarries. But already in
the existing quarries, did vou perform any inspection of how much permission
is given and how much they dug? First of all, yvou check this. Then, ask for the
new quarries permission. Stone quarry is not needed....."
Mr  Satish  Kumar. Tamil Nadu Farmers Protection Association.
__Alreadv. as our area quarries have crossed allowed size of cutting
out stones, how the permission can he given for new quarries. They prepared
false document hiding all the true information. That was read by one person
and another publishes it as white report and another gives permission. They
think that only four of these mav live well and others can go elsewhere. We will
severely resist this.
" In field number 63, two houses are there. As per the 1959 Tamil Nadu Small
Mineral Concession Rules, if there is any house within 300 meters. the
permission will not be given. In field number 63, two houses are there and in
63. a house is there. and in 69, a stream is there. Also. in field number 71, a
house is there. In 424th field number, there is natham land of Chinnapadivanur.
A town is there and the town itself is hidden. In 426, a stream is there. In 451,
a house is there. 392 has two houses and 338 has a house, and field number 337
has two houses. There should be no house within 300 meters and also a home

for differentially-abled persons is there. So, definitely permission should not be

given.

4. Further. there are 10 10 12 mines already operating in the cluster. Addition of new mines

in this area will lead to increase in the existing pollution levels thereby affecting the

nearby people.

3. It is seen from the Google Map that urbanisation is increasing continuously in the

proposed area and the number of structures is also increasing steadily.

Hence. considering the public concerns during the PH. health of the people living nearby and

environment.

i

ind the existence of many operating guarries around the proposed mine lease,

the committee decided not to recommend the project
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In the light of the above. SEIAA accepted the decision taken by the committee vide ref
3% cited. Hence your proposal is rejected for the afore stated reasons.
Hereby. your above-mentioned file is closed and recorded accordingly.

The receipt of the letter may be acknowledged.




